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Applicant's 	father 	had 	a 

re-employment under Garison Engineer 

S ationed at Chandipur in Balasore Revenue 

Dstrict of Orissa. He took a voluntary 

r tirement 	on 15th 	September, 1997 on 

m dical grounds. Whereafter1during 1998)the 

p esent applicant filed 	an 	application 

s eldng employment on compassidnate ground. 

It appears that the applicant's father is 

dSawing pension @ around Rs.1828/- p.m. For 

p oviding an employment on compassionate 

giound, the strength of the family members 

a d other sources of income are to be 

v rifled. 	It is also required to identify 

te vacancies within 5% of the total 

s rength. 	Relying on a circular of the 

Department of Personnel and Training .which 

w s issued hasing on the earlier circular 

dated 09.10.1998) Senior Standing Counsel 

st tes that pensionary benefits are to be 

corited for determining the distress 

codition of the family. Such an executive 

iri:truction of 1999 cannot be operative 

re rospectjvely 	and 	therefore, 	the 



Applicant's father)  who faced 

voluntary retirement in 1997)  cannot be bound 

by such executive instructions. 	Applicant 

having 	submitted 	application 	for 

compassionate appointment in the year 1998 

he will also not be affected by the 

executive instruction of 1999. 

As it appears, the application of 

the applicant for an employment on 

compassionate ground has not yet been 

disposed of and, therefore, it is stated to 

be 	still pending for I consideration. 	In 

that view of the matter, the respondents are 

directed to give due consideration to the 
LAft4o 

of 	the 	applicant for k  an 

employment on compassionate ground and pass 

necessary orders within a period of three 

months hence. 

In the result this Original 
I 

pplication is disposed of in the aforesaid 

terms. No costs.  
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